PTEM NO. 1 COURT NO. 2 SECTI ON XVI A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I A No.22-24/2005 in ClVIL APPEAL NO. 4927-4929 CF 2002

PANKAJ GUPTA & ORS. Appel | ant (s)

VERSUS

STATE OF JAMMU & KASHM R & ORS. Respondent ( s)

(Wth appln(s) for clarification/notification of judgnent dt. 16.9.04 of this Hon.

and office report )

Date: 11/12/2006 These Appeals were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE K. G BALAKRI SHNAN

HON BLE MR JUSTICE D. K. JAIN

For Appellant(s) M. N. Ganpat hy, Adv.

For Applicant(s) M. Rajiv Dutta, Sr. Adv.

M. MF. Humayuni sa, Adv.

M. Anoop Kr. Srivastava, Adv.

For M. Raneshwar Prasad CGoyal , Adv

For Respondent(s) M. J.S. Attri, Adv.

M. Anis Suhrawardy , Adv

Court



Rr- Ex-Parte

M. Satish Vig, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

| ssue noti ce.

M. Anis Suhrawardy, |earned counsel accepts notice.

Four weeks time is granted for filing counter affidavit.

(R K. DHAVWAN) (VEERA VERMA)

COURT MASTER COURT MASTER



